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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

B.AR. 459/94, Dt. of Decision ! 25.11.94,

K.C. Suryakala .+ Applicant,

Us

1. Sup Post Mastar,’Tadipatri.
PIN 815 A11.Anantnur Nigtrirt. L

2. The Superintandeﬁt of Post
Offices, Anantpur Division,
Amantpur.

3. The Post Master Gsneral, AP,
Southern Region, Kurnool-=5.

4. Sri S. Pamodararao .. Responden ts.

Founsegl for the App%icant : Mr. Krishnez Devan

Counsel for the Respondents : Mr. K, Bhaskara Ra ,Addl.CGSC.

CORAM :

“THE HON'BLE SHRI ﬁ,\. HARIDASAN : MEMSER (JuUDL.)

THE HON'BLE SHRI A.B‘. GIRTHI : MEMBER (ADMN.)
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0.A. 459/94, Dt, of Decision : 25.11.1994,

‘URDER

! As per Hon'ble Shri A.V. Haridasan, Member (Judl.) |

|
The applicaAt applied for thes post of Extra

Depsrtmental Stamp Vendor (EDSU for short), Tadipatri
. D“E&“abuﬁugrrcacﬂon lﬁ the manth of May 1993. The

compatent authority consxdared the applicant along with
the other candidates and oéa Shri P, Mghboob Peera, who
was vorking on a provifionql basis was appointed.
Aggrieved by the non-salecéion of the applicant, the
applicant complained tg the superior authoritias;;ih?ﬁsaid
P, Mehboob Peera was also subseguently releived from

the post and ths 2nd respnngent appointed the 4th
respondent's a5 EDSV, fqdipatri, while the 4th raspondent
was working on anntheriéDt;fpnst. The grisvance of the
spplicant is thatshe being'?ligible and qualified in all
respects, should have been appaﬁntad to the post and
tharefore she prays that thé appointment of the 4th

respondent may be setaside and the ofPicial respondents

(S
may be directed to appoint Jer\gnlthe post of EDSV,

2. Tnaugh notice has baen sarved to R=4, he did
not appear.\Thn rESpondents 1 to 3 have fPiled reply
statement in which thsy haue contended that on the hasis
of the complaint raceivéd Frém the ahplicant and also
for the fact that due ﬁublicity was not ogiven prior to

the sals¢tion, the agcond raépondent decided to sataside

e ‘?-7';:3.end did setasida the selection and appointment
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| _ of Shri P.Mghboob Paer. It is contended that while the
4 a
) post bscame yacant the 4th rdspoment,fhroun out ED agent
Z i
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who was temporarily ag
was appointed to the F
for a posting at Tadip
contended that this ac

e¢3ll for any interfere

3. We have haar

aba'-

scommodated as EDMC/DA, Kuchuvaripalli,
s0st of EDSV Tadipatri, as his request.
ratri was pending. The respondeﬁts
rtion is Pully justified and does not

INCEe

'd Shri Krishna Devan, learned counsel

for the applicant. As the 4th pgspondent did not appear

and Shri K. Bhaskara F

lao, learned stdand ing counsel for thse

respondents 1 to 3 also did not apre ar, we did not have

the previlage of heari

pleadings, we are of {

merits of the applican
respondents selected °

was not selected.,  So

ba on the basis of his non-selection in comparisen with

Shri Mehboob Peara. ¢
also appointed. It is
subsaquently relie&ed
the selegtion was not

including nnt'giving b

ing them, On a careful scrutiny of the

the viesw that the applicant ha#ﬁo

't with that of P. hehbbob Pgera, thse

shri Mehboob Peesra and the applicant

the grievance of the applicant should
: @

shri Mghboob Peera was selectad and yas

3 true that Shri Mehboob Peera yas

frﬁm the poaﬁ as it was found that

ragular owing to various factors

jide publicity befors the selection

was made. Ulsn the gselection itself has been sgtasida the

post became frge énd i
the filling up of this
was at that time that
the fact that the 4th
posting at Tadipatri,
out ED agent uﬁo was {

was appointed in the ¢

.t was fPor the department to consider
5 pdst in ‘agcordancs with rules. It
the respondents 1 to 3 considered
respondent had requested for a

The 4th respondent being a thrown
.empnrarily accommadated slsewhere

jost which begams vacant. This is
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providad in the instru;tions and therefore we do not find
any vitiating circuméténcas in the appointment of the

4th pgspondent., It is true the respondsnts 1 to 3 could
have appointed the fourth respondent in the post before
undertaking a selaction process. But that does not clothe
the applicant who failed to get selected in the selsction

with any inpuk espescially Qhen the gslaction itself yas

~amcallard.

4. in the result finding no merits in this application

we Odismiss the same lesving the parties to bsar their own

costs,
~ W
(A.B., GORTHI) | _ (A.Y, HARIDASA
MEMBER (ADMN, ) MEMBER(JUDL.)
Dated : The 25th Novembar 1994,
spr (Dictated in Open Court)
DEPUTY REGISTRAR(J)

Copy to: ¢

1« Thae Sub Post Master, Tedipatri, Pin:515 411
~Ananthapur District.
2. Tha Superintendsent of Post 0ffices, Ananthapur Division, .
_Ananthapur, -
3. The Post Master Ggneral, A.P., Southern R gion, Kurnool-5.

4, One copy to Mr.Krishna Devaen, Advocate,CAT,Hydsrabad,.
5. One copy to Nr.K.Bhaskar Rao, Addl.CGSC,CAT,Hyderabad, 1

6« One copy to Library,CAT,Hyderabad,

7. 0One spare cony,
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THE HON'BLE MR.ALB.GORTHI @ MEMIER{A )

saren: &5 1T

ORDER /JUDGMENT.

a - : M. R, /0.2 0Na.

in _
0.4 N7, 1—(5"?/‘2({. ,

T.5.N0.

ndmithed :nd Intsrim 3irectiuns
issuedd

Allogued.\
Disposed of with Dirsction. ' -

Dismissad. \_—

Dismissad aa withdraun
grd for default
/Drdar@d

o order\as tc costs.

Dismi

Rejgcta






